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% | approached the Industrialeribunal which 2llowsed and
?}g. | quéahad the termination order, Against the order,
*h&m, an appeal filed by the Union of India is still pending
- before the High Court. 1In view of the fact that
‘ ,u%, tha appeal is pending tuo remediss cannot be availed
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Parvej Alam ;,._ ...applicant
Versus

Union of Indié & Others 5 ...Rﬁapﬂndéﬁtsf

Hon 'ble Mr, Justica ‘UsC.Srivastava, U.t._ﬁ_ "
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Learned Counsel for the Railﬁﬁﬁjﬁ;mdniatraticn'
states that against the impugned nrder;“tﬁ%ﬁ?ppficant

by the applicant simultanecusly, In vieuw of this
. statement the Transfgrrad Application at this stage

is being dismissed on the gruund that the same is not

-

3 maintainabla.
No order as to the costs,
MEMBER(A ) VICE CHAIRMAN
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